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MOTION FOR NOMINATION TO THE COMMITTEE ON PUBLIC UNDERTAKINGS

MR. CHAIRMAN: Dr. L. Murugan to move the Motion for nomination of seven
Members to the Committee on Public Undertakings.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN ): Sir, | move the following Motion::

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to
associate with the Committee on Public Undertakings for the term ending on
30.04.2025, and do proceed to elect, in such manner as directed by the
Chairman, seven Members from amongst the Members of the House to serve
on the said Committee."

The question was put and the Motion was adopted.

OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, this is regarding Rule 267; for your benefit, my
observations on Rule 267 have been uploaded today for your consideration. | call
upon you and | strongly urge you to seriously bestow your attention on the same. |
reiterate that the leaders of the political parties need to take a call on the issue as it is
becoming a routine, daily affair in every sitting of the House. | had already indicated
that in the last 36 years, this mechanism has been allowed only on six occasions. It is
only in exceptional circumstances that the same may be allowed. | need not
emphasise that seeking suspension of the proceedings of the House for taking
business indicated is indeed a very serious matter. The notices filed today do not
conform to the directives imparted by the Chair in this behalf and the same are not
admitted.

REGARDING MENTIONING OF STATES IN THE BUDGET AND OTHER MATTERS

MR. CHAIRMAN: Now, Matters raised with Permission. Do you want to say
something? Yes, the Leader of the Opposition. ..(Interruptions )...
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fuer & A (SR AfereE @) : 9y AeIey, H Bl 267 B 989 H T8 1 ST
TSl §, FITh 319 b IR T &, 31T {5 ST I SAleh FHT 3R 15T FHT I I8!
g 3R SUP IR ¥ g8 BHRT SHITE 4T &, T8 91 31T W) ST € 3iR &9 A9 T
A ST &, A1 H SHH ST 8] ared gl ... (Tagr)...

ot guTafd: ot ...

it AR @A Heley, | Rt S 81 ReRe T b &t Sl Joie U gail,
I goic ¥ [l T o1 B &1 (HaT, Tad! ATl Wrell 8 3R bad &l Bl ATell H &
IehTs AR STl B1...(FAHH)... S QI Bl BISHR (¥l DI $© el Fell 81 A,
AHATg DI $O HAT, T B DI $O HAl, T BUCH, HERTSE, UG, SRATOM,
RIS, BTG 3R 7 Bl [Seel Bl $© el § fha-l ITd 91 | e o WY
T 21 faa1 11 21 77 U a5ie Bt 21 9w B <R I8 R% {5l &l gu v &
foTg, T 99T o ol I8 99 B3N §1 SHGT §H WS HRd ol IS 39 &1 H goie U
BITI.... H {911 § [ d ulled A o7s &, ...(Taem)...

MR. CHAIRMAN: Sir, let the hon. Finance Minister speak.

2 AfADIGT WA W), d BUlcd I 3MTs &, A1 SHRT 37uer VT o o qad saman
B &1 e, oI B4 o e8! [T, A1 SHBT 81 WsH Hil, HICEE Bl 3R FRY
SISAT U] T, AR HATHART H bR HYHR qeh...(TALT). .

MR. CHAIRMAN': Sir, let the hon. Finance Minister speak.

# aferpoa @ W), § 9icT T §..(FaU™)... JIdroi gio 3 gaiue 8, 99
AIA B ...(GET)...

i wuTafer: WA S, A AT T8, dfed A A7 MMD! ISt & SRR B

st AfEdIga @R Aoy, § 3@ W ol g1 o - o Sre siforer urdt
FADR JATS &, [oT9-ToT S8 3Taeh! Telde fhar 131 8 a1 @M =1 3! Ta R
g, 39 S8 $© 7ol el 3FR 39 AT &1 & Y, 3R Joid el ahm, al
STIYHE B BI? ...(TALTH)...

MR. CHAIRMAN: You have made your point, Sir.

1 AfeIBTS] @AY : JATST AT 31U I &, el AN AR b A B .. (TILTH)...
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MR. CHAIRMAN': Let the hon. Finance Minister speak.

st wftrprof @RA: T AV STET-3TelT AHY W 3TeT-3Tel T & A1 B &, 3dforg §
SHP T HIAT §1 BH A4 UICT & AT 9 I8 & attitude T TS B o

MR. CHAIRMAN: You have made your point. Now, hon. Finance Minister.
(At this stage, some hon. Members left the Chamber. )

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, thank you for giving me an opportunity to
respond. ...(Interruptions)... Much before | respond, they would like to make a lot
of noise and go away. ...(Interruptions)...

MR. CHAIRMAN: Hon. Finance Minister.

SHRIMATI  NIRMALA  SITHARAMAN: In the true spirit of democracy
...(Interruptions ... They don’t even want...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record. ...(/nterrupt/ons)... Hon. Members,
please. ...(Interruptions)... Hon. Members, discussion on the Budget was listed for
today. | gave floor to the Leader of the Opposition in the expectation that rules will be
followed.l find that it has been used as a ploy and a strategy. Hon. Members, |
strongly plead with you that democracy will be seriously threatened if disruption and
disturbance are weaponised as a political strategy as has been done now. Parliament
is the citadel of constitutional and democratic values and liberties. | am aghast. As a
matter of fact, during the day and the days following, we will have ample opportunities
to reflect on the Budget presented by the hon. Finance Minister. There was absolutely
no occasion, justification, even remotely, to avail the facility accorded by me for this
purpose. | cannot persuade myself but take serious exception to this unwholesome
practice adopted by a senior Member, the Leader of the Opposition. | will call upon
Leaders of the Parties to soul-search on my reflections on Rule 267 that in more than
three decades, it has been availed only on half a dozen occasions. And every day of
the sitting, | get a number of such requests. It is being taken as a routine exercise. As
a habit, it has reduced itself to a farcical exercise. In spite of my serious observations
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yesterday, since no focus has taken place, | have again uploaded the same on your
portal. Now, hon. Finance Minister, on the observations made.

SHRIMATI NIRMALA SITHARAMAN: Sir, thank you very much for giving me this
opportunity. It is unfortunate. A senior leader, the Leader of the Opposition, Shri
Mallikarjun Kharge, stood up to say his views on what he heard of the Budget
yesterday. | would think and maybe it is a bit too much to expect that in the honour of
democracy, at least, the Opposition would have stayed here to listen to what | have to
respond. The Leader of the Opposition raised issues on the Budget, which was
presented yesterday and tabled in this House yesterday. Just to the point that he
raised that | have not named many States and probably spoke about only two States,
there are a few points which | have to table here with your permission, Sir. | have to
voice a few points here, Sir, as to what happens in a speech. The Congress Party has
been in power for a very long time in this country. They presented so many different
Budgets. And they would know clearly that in every Budget, you don't get an
opportunity to name every State of this country. | will take this example. Between
Vote on Account, which was presented on 1% February this year, and now the full
Budget, which was presented yesterday, for this year, | have not named very many
States but let me take the name of Maharashtra, for instance. In Vote on Account and
yesterday's Budget, | had not named Maharashtra. Hence, | will take that as an
example. Under the leadership of Prime Minister Modi, the Cabinet has passed a very
important decision. It has taken a decision to set up a very big port in Vadhavan in
Maharashtra. Did Maharashtra get ignored because | did not mention the name of
Maharashtra? An amount of Rs.76,000 crore has been announced for that project.
Maharashtra's name was not taken in the Vote on Account; nor was it taken
yesterday. But does it mean that we have ignored Maharashtra? | can take the names
of so many other different States where we have major projects. That is one.
Second, if the speech does not mention the name of a particular State, does it mean
that the benefits of schemes of the Government of India, programmes of the
Government of India and the Externally Aided schemes, which we obtain from the
World Bank, ADB, AllB and such institutions like that, do not go to these States?
They go as per routine and actually the Expenditure Statement of the Government,
the Department-wise allocation of the Government, clearly mentions all these item-
wise. This is a deliberate attempt, and | am saying this with responsibility. This is a
deliberate attempt of the Opposition parties led by the Congress Party to give an
impression to the people that nothing has been given to our States, that it has been
given only to two States. | would challenge the Congress Party, for all the Budget
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Speeches that they have delivered, that in each of the Budget Speeches, have they
named every State of this country? This is an outrageous allegation.
...(Interruptions )... And now that they have come here, now that TMC has come
here, | would like to say...(Interruptions)... Now that there is a Member trying to
disrupt me, | would like to say that even the schemes which have been given to
Bengal...(Interruptions)...

MR. CHAIRMAN: Thank you. ... (Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Mr. Chairman, Sir, please allow me to say this.
...(Interruptions )...

MR. CHAIRMAN: Nothing will go on record and no one should shout.
...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Even the schemes which were allocated to
Bengal...(Interruptions)... Sir, you have allowed me to speak. ...(Interruptions)...

MR. CHAIRMAN: Please don't shout. ...(Interruptions)... This is not a shouting
place. ...(Interruptions)... Is it a shouting place? ...(Interruptions)... Dr. John
Brittas, Shrimati Priyanka Chaturvedi, Ms. Dola Sen, you are senior Members.
...(Interruptions)...  No, no. ...(Interruptions)...  Take your  seats.
...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Sir, let me complete. ... (Interruptions)... | hope
| am allowed to finish. ... (Interruptions)...

MR. CHAIRMAN: Hon. Members, please take your seats. ...(Interruptions)... Take
your seats. ...(Interruptions)... Hon.Members, please.

SHRIMATI NIRMALA SITHARAMAN: Sir, let me finish.
MR. CHAIRMAN: Okay. Finish it in two minutes.

SHRIMATI NIRMALA SITHARAMAN: Yes, | will speak on Bengal. | have already
spoken on Maharashtra for the Members who chose to walk out of the House without
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even listening to my reply. ...(Interruptions)... Sir, let me have some order in the
House. ...(Interruptions)...

MR. CHAIRMAN: Hon. Finance Minister, you will have ample opportunity to respond
to each of them when you finally respond.

SHRIMATI NIRMALA SITHARAMAN': Yes, Sir, but this kind of a statement by a very
senior Member of the House, the Leader of the Opposition, | think, is not acceptable.
...(Interruptions)... Let me answer the Members from TMC. ...(Interruptions)...
Even yesterday, TMC questioned the Budget saying that nothing has been given to
Bengal. ...(Interruptions)... Let me just highlight the fact that several schemes given
by the hon. Prime Minister in the last ten years have not even been implemented in
West Bengal. ... (Interruptions)...

MR. CHAIRMAN: Okay Madam, thank you. ...(Interruptions )...

SHRIMATI NIRMALA SITHARAMAN: Health insurance! ...(Interruptions).. And you
have the audacity to ask me now. ...(Interruptions)..

MR. CHAIRMAN: Okay. ...(Interruptions)..
SHRIMATI  NIRMALA  SITHARAMAN: Bengal should correct its course.
..(Interruptions )...

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, 'Matters Raised with Permission'.
..(Interruptions )... Shrimati Mausam Noor. ...(Interruptions)..

DR. JOHN BRITTAS: Sir, one minute. ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions).. No, no. ...(Interruptions)..
SHRIMATI MAUSAM NOOR (West Bengal): Sir, my Zero Hour today is 'Demand to

take necessary steps to stop erosion by the Ganga river in Malda, West Bengal'. ..
..(Interruptions )...
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